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‘JUDGEMENT - - ‘
(Hon'ble Shri S.P.Mukerji,Vice Chaiman)

— i

Wé have heard _the learned counsel for both
the parties onthis applica:tic;n dated 30,12,1992 filed
under Secﬁion_ 19 of the Administrative Tribunals Act
in which the appliéant has claimed re-engagement as

a casual labour and regularisation in his turn on

the basis of his previous casual service in 1982. The

applicant has submitted a representation dated 7.10.91
at Annexure-I which has not yet been disposed of. His
contention is that persons junior to him én_d fresh
hands are being engaged as casual labour ignoring his
claim.
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2. When t he case was taken up for admission
today, the learned counsel for both the parties agreed
thgt tﬂe é&;fiégé:gn ;gﬁ ;é digposed of at the
admigsion stage itself w1th-appropriate direction

Ffor the disposal of the representation détéd 7.10.91
at Annexure-I1.

3. Accordingly we admit this application

and dispose of the same with the directiénzghe
responden£ to dispose of the representation dated
7.10.91 at Annexure-I within a period of one month
from the date of receipt of a copy of this judgment,
In case the representation is not readily available
the copy of the same at nnnexure—I should be considered
to be the representation for disposal on the above

i1l be no order as to costs.
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